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ANNEXURES

I. Minutes of the Sitting of the Committee (2019-20) held on B3-67
24 February, 2020.

[l Minutes of the Sitting of the Committee (2019-20) held on 25-08; 2020, &8- &
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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2019-2020),
having been authorized by the Committee to submit the Report on their behalf,
present this Seventh Report (17" Lok Sabha) of the Committee on Government
Assurances,

2. The Committee at their sitting held an 24 February, 2020 took oral evidence
of the representatives of the Ministry of Road Transport and Highways regarding
pending Assurances given during the period from the 15 Lok Sabha to the &"
Session of the 16™ Lok Sabha.

3. At their sitting held on 25.08.2020, the Committee (2019-2020) considerad
and adopted their Seventh Report.

4, The Minutes of the aforesaid sittings of the Committes form part of this
Report.

5. For fadlity of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report,

RAJENDRA AGRAWAL,
CHAIRPERSON,
COMMITTEE ON GOVERNMENT ASSURANCES
NEW DELHI;
25 August, 2020

03 Bhadrapada, 1942 (Saka)
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REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from ime to ime on the floor of the House and report
the extent to which such Assurances, promises, undertakings have been implemented. Once an
Assurance has been ghven on the floor of the House, the same IS required to be iImplemented within
a period of three months, The Ministries/Departments of the Government of India are under
obligation to seek extension of time required beyond the prescribed period for fulfilment of the
Assurance, Where a Ministry/Departiment s unable to |mplement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Comemittee consider
such requests and approve dropping, in case, they are convinced that grounds cted are justified.
The Cormmittee also examine whether the implementation of Assurances has taken place within the
minimum time necessary for the purpose and the extent to which the Assurances have been
Implemeanted.

2. The Committee on Government Assurances (2009-2010) took a policy dedision to call the
representatives of the various Ministries/Departments of the Government of India, In a phased
manner, to review the pending Assurances, examine the reasons for pendency and analyze
operation of the system prescribed In the Ministries/Departments for dealing with Assurances. The
Committee also decided to consider the quality of Assurances Implemented by the Government.

2 The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Minkstries/Departments
of the Government of India, In 2 phased manner and review the pending Assurances. The
Committee took a step further and decided 1o call the representatives of the Ministry of
Parliamentary Affairs also as all the Assurances are Implemented through them.

4, In pursuance of the ibid decision, the Committee on Government Assurances (2019-2020)
called the representatives of the Ministry of Road Transport and Highways and the Ministry of
Parliamentary Affalrs to render clarifications with regard to delay in implementation of pending
Assurances. As many as 76 Assurances were pending against the Ministry of Road Transport and



Highways at the time of constitution of the Committee |.e. 09 October, 2019 with the oidest
Assurance dating back to 26 November 2009, Out of these, the Committee examined In detail the
foliowing nineteen Assurances at their sitting held on 24 Februany 2020:

'S.No. USQ No. dated Subject
1. USQ No. 1267 | Scrappage Scheme for Vehicle
dated 26.11.2009 Owners
(Appendix-I)
2. UsQ No, 3809 ROB at Tori Station
dated 25.08.2011
(Appendix-11)
3. USQ No. 2424 Delhi-Jaipur Expressway
dated 27.08.2012
(Appendix-I1I)
4, UsQ Mo, 3828 Irregularities in NH Projects
dated 17.12.2012 |
{(Appendix-1v)
5 | SQ No, 192 Quality of Roads
dated 11.03.2013
(Appendix-V)
6. UsSQ No. 1859 Quality of Roads
dated 19.08.2013
(Appendix-VI)
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7. USQ No. 2050 Irregularities in NH Projects
dated 19.08,2013
(Appendix-VII)
B. USQ No. 3006 Model Concession Agreement
dated 11.12.2014
(Appendix-VIIIT)
g, USQ No. 582 Subsidy for Vehicles
dated 26.02.2015
(Appendix-IX)
10. USQ No. 2956 Six Laning of Bangalore-Chennai
dated 06.0B.2015 Expressway
(Appendix-X)
11, 5Q No. 344 Morms/Guidelines for Acquisition of
dated 13.08.2015 Land
{Supplementary by Shri
Jagdambika Pal, M.P.) {Appendix-XI)
12, S0 No, 344 MNorms/Guldelines for Acquisition of
dated 13.08.2015 Land
(Supplementary by Or. Ramesh
Pokhriyal 'Nishank', M.P.} {Appendix-XII)
13. US0 No. 4034 Acquisition of Land
dated 13.08,2015
(Appendix-X111)
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14, 50 No. 266 Expressways
dated 17.12.2015
(Appendi-XIV)
15. USQ No. 357 Misutilisation of Funds by Developers
daled 25.02.2016
{(Appendix-XV)
* 16. SQ No. 110 Road Safety
dated 03.03.2016
(Appendix-X\VI)
17. SQ No. 78 Bharat Stage-ll Four Wheeiars
dated 28.04 2016
(Appendix-X\VIl)
18, USQ No. 1913 Fitness and Pollution Centres
dated 05.05.2016
(Appendix-XX\III)
% | 19. UsQ No. 1978 Accident Investigation System
dated 05.05.2016
(Appendix-X1X)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of India,
Ministry of Parllamentary Affairs laying guidelines on the definition of an Assurance, the time limit
for Its fulfilment, dropping/deletion and extension of time, the procedure for fulfilment, etc.,
besides maintenance of Register of Assurances and periodical reviews to minimize delays in
implementation of the Assurances are reproduced at Appendix-XX.
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6. During oral evidence, the Committee expressed concern over the long pendency of as
many as 76 Assurances of the Ministry and enquired about the internal mechanism and system of
reviewing the |mpliementation of pending Assurances in- the Ministry. The Secretary, Ministry of
Road Transport and Highways replied as under;-

"Sir, in the Ministry, we always remain active fo fulfll the Assurances. We had started a
system of monihly meetings of senior officers to fulfil the Assurances expeditiously
wherein ail the Divisional Heads, Joint Secretanes and Chiell Engineers are given directive
to review the Assurances from time fio Ume.

In our Ministry there Is co-ordination amang Joint Secretaries who attend to the
Parfiament related work and review pending Assurances. They prepara a statemeant of
pending Assurances and reguest for extension of fime whenever the concemed
departrment s unabie to fwlf the Assurances., "

8 The Committee, then, specifically asked about the frequency of the meetings held by the
Ministry to review and monitor the pending Assurances, The Secretary responded as follows:-

"Assurances form an agenda in every meeting of senior officers. Eanlier, manthly meetings
ware heldl However, now we comaoile the monthiy report and review it "

B. In view of the explanations submitted by the representatives of the Ministry during the
course of oral evidence, the Committee acceded to the request of the Ministry to drop the
Assurances mentioned at SLNos. 3 and 14 in the above list

9. The Committee note that out of the 19 Assurances taken up by them, the
Assurances mentioned at Sl.Nos. 1 and 2 have been pending for implementation even
after a lapse of ten and eight years respectively. Likewise, five Assurances (Sl. Nos. 3,
4, 5. 6 and 7) are pending for more than six years whereas the remaining 12
Assurances (Sl Nos. 8, 9, 10, 11, 12, 13, 14, 15, 16, 17, 18 and 19) could not be
implemented despite a lapse of more than three to five years, The inordinate delays in
implementation of the Assurances and the submissions made by the representatives of



the Ministry during oral evidence indicate that monitoring, review and follow-up action
taken needs to be further toned up. The Committee are fully aware that
implementation of some of the Assurances especially those pertaining to maintenance
aspect of the infrastructure, which is a long drawn out process, may be difficult to
accomplish within the prescribed time period. However, proactive and sustained efforts
are required to be made to implement Assurances which are solemn Parliamentary
obligations. The Committee, therefore, recommend that in addition to the present
Assurances review mechanism instituted by the Ministry, the cases of implementation
of Assurances may also be more effectively monitored and reviewed at the highest level
at periodic intervals, The Committee urge the Ministry to furnish the Minutes of the
meetings held in the Ministry from time to time to monitor the Assurances as it will
help the Committee in measuring the progress of the Ministry of Road Transport and
Highways with regard to implementation of Assurances. Further, it would act as an
accountability tool and useful review document. The Committee also observe that lack
of co-ordination between the Ministry of Road Transport and Highways and other
Ministries is one of the reasons behind delays in lj1n fulfillment of certain Assurances.
The Committee, therefore, desire that the Ministry of Road Transport and Highways
should adopt a proactive approach and enhance the level of coordination with other
Ministries/Departments concerned including the Ministry of Parliamentary Affairs and
stakeholders for early/timely implementation of all the pending Assurances as well as
the Assurances to be made in future.

11. Review of the Pending Assurances of the Ministry of Road Transport and
Highways.

10.  In the succeeding paragraphs, the Committee deal with some of the pending Assurances

pertaining to the Ministry of Road Transport and Highways.

A.  Scrappage Scheme for Vehicle Owners

(1) USQ No. 1267 dated 26.11.2009 regarding 'Scrappage Scheme for Vehicle Owners'
(Appendix-I);

() USQ No. 582 dated 26.02.2015 regarding 'Subsidy for Vehicles' (Appendix-1X); and

(i}  5Q No, 78 dated 28.04.2016 regarding 'Bharat Stage-11 Four Wheelers' {Appendix-XVII).



11, In reply to the above sald Questions, it was stated that a group of officers under the
Chalrmanship of Director (Auto), Department of Heavy Industry associating National Automotive
Testing and RED Infrastructure Project (NATRIF) and the Ministry of Finance has been constituted
to discuss threadbare the need and scope of having an Incentive based scheme for replacemant of
old vehicles specfically In the Indian context and suggest spedfic contours for such a scheme. It
was also stated that an ‘IMG on Genersl Policies Issues' constituted in Department of Heawy
Industry considered, in its meeting heid on 09.02.2014, the NATRIP's Report on End of Life of
Viehice and decided that NATRIP will submit the revised report with detalled cost benefit analysis
taking Into account all factors i.e, reduction of CO2 , oll saving, mitigation of road savings etc. It
was further informed that a proposal for the replacement of old vehicles will be prepared in due
course after discussions with all stakeholders.

12,  In the status Note, the Ministry of Road Transport and Highways apprised the position with
regard to fulfillment of the Assurances as under:-

"The Assurance was transterred o Ministry of Road Transport and Highways vide DHT fetter
no 97 13)2009-AFT(2311) dated 21,08.2017,

Ministry had proposed the scheme tifed "Voluniary Vehicle Feet Modernizalion Programme
{V-¥MP)* which had been drcwlated to concemed stakeholders and also uploaded on
Ministry’s website on 26" May, 2016, The policy had some financial implication therefore the
matter was sent to the Cabinet Secretariat to discuss the modality of the policy. A drait COS
(Committee of Secretaries) note was discussed in the Cabinet Secretariat meeting chaired
by Cabinet Secrefary on 09.02.2017. The meeting acknowledged the palicy framework and
suggested fo Incorporate some changes and prepare @ Cabinet Note. A Cabinet note for
Creation of an eco-system for reguistory scrapping of commeraal vehicles for transition
from older polluting vehiclas to Enviranment friendly vehidles was proposed, It was directed

fo have consuifation with States. Ministry has approached States for thelr views on the
framework of the policy.

Currently, & cabinet note on creation of an eco-system for voluntary and environment
friendly phasing out of unfit and other polfting vehidles has been forwarded to Cabinet
Secretarial on 04.02.2020, Guidelines for setting up. suthorization and operstion of



13.

Authorzed Vehicle Scrapping Facifities (AVSF) have also been formulated after public
consultation, ©

During oral evidence, the Secretary, Ministry of Road Transport and Highways apprised the

position In this regard as under:-

14,

15,

“There are 3 Assurances regarding scrapping policy, We have got some Assurances from
Department of Heavy Industres after transfer. The scraping polfcy consists of very large
number of stakeholders, mthMyanMMmﬂem&ybrmﬂﬂ#ﬁ:gewm
Different people have different suggestions in this regard, Now we are in the procass of
finalizing it. Because everyone has been consulted fn the matter, hence it took time, Still we
navemmeﬂsswamesmafngmnﬁﬁm“fmvemﬂ;mmﬂbmﬁmﬂmﬁumﬂ'

He further added as under:-

1 want to tell you that the Ministry has been working on this, The Ministry has submitted &
status report fo us. In this It was proposed that if peaple have an old polluting vehide and if
they scrap it and get @ new car then they will be given incentive. fis report went lo the
mmmmmzmmmm&aﬁmmmmmEm
found to be very high so it was dedided that we should do this according to the regulatory
nes e me:arnﬂﬂm#mﬁmnzﬂmumﬂﬁpaﬁ'uﬁngaﬂdmm, Because we have
mobor vehicles act and rules in wihich vehicle registration is mandatory, if we de-register
them after 20 years, Mewthmmgaﬂ#—rmdefmﬂEm&%Hﬂ
have to be scrapped. The profiam in this s that this is g very big work and it will have an
adverse impact. That is wihy it has been sald that it should be made a voluntary policy so
that we give incentives and disincentives to people and make the State Government also &
partner in this. On this basis we have consuited with the stakehoiders and have tried to
mn‘mmmﬂmﬁmmmhwmmmﬂmwm@m”

The Committee, noticing that the Assurance glven in the year 2009 by the Department of

Heavy Industry was transferred to the Ministry of Road Transport and Highways in the year 2017,
pointed out about the inordinate delay of 08 years in the transfer of Assurance. The Secretary,
Road Transport and Highways submitted as under:-



"Sir, we are at the final stages®

16, The Committee wondered as to how the Ministry’s website showed the scheme in May,
2016 while the Assurance itseif was transferred to them in the year 2017. The Secretary, Road
Transport and Highways apprised the posibon in this regard as under:-

"oir, we were at the work even before that”

17. Taking cognizance of the fact that the Ministry were working on the subject matter even
before the Assurance was made, the Committes desired to know the time by which the Assurance
is likely to be implemented. The Secretary, Road Transport and Highways submitted as under:-

"Sir, this is & policy issue. As already stated, we have already sent the Cabinet Note and wilf
inform the Committee as soon as we get an approval ¥

18 When the Committee polnted out that the Ministry has not reguested for extension of Hme
and asked as to how much time Is needed to fulfill the Assurance, the Secretary, Road Transport
and Highways deposed during evidence as under:-

"Sir, at present we need six months extension, ™

Observations/Recommendations
18. The Committee note that modemization of vehicle fleet is erucial for giving

impetus to growth of the automotive sector, bringing down the environmental pollution
and improving road safety. The Committee are, however, concerned to find that the
Assurance given in reply to USQ No. 1267 dated 26.11.2009 regarding ‘Scrappage
Scheme for Vehicle Owners’ was kept in abeyance for more than eight years by the
Department of Heavy Industry before transferring it to the Ministry of Road Transport
and Highways in 21.08.2017. The Committee take strong exception to such negligence
of responsibility on the part of the Department of Heavy Industry. This points towards
inadequacies of the mechanism put in place by the Department to review pending
Assurances from time to time and undermining of the sanctity of Assurances given on
the fioor of the House. The Committee's examination has revealed that the Ministry of
Road Transport and Highways proposed the scheme "Voluntary Vehicle Fleet
Modernisation Programme” and circulated it to the stakeholders concerned and also



uploaded it on Ministry’s website on 29.05.2016. Subsequently, a Cabinet Note for
creation of an eco-system for regulatory scrapping of commercial vehicles for transition
from older polluting vehicles to environment friendly vehicles was proposed. As
consultation with the States is required, the Ministry has approached the States for
their views on the framework of the policy and currently a Cabinet Note on creation of
an eco-system for veluntary and environment friendly phasing out of unfit and other
polluting vehicles has been forwarded to the Cabinet Secretariat on 04.02.2020. The
Committee have been informed that guidelines for setting up, authorization and
operation of Authtirized Vehicle Scrapping Facllities (AVSF) have also been formulated
after public consultation and it will need around six months for the Ministry to fulfill the
Assurance. The Committee while acknowledging the fact that the Ministry of Road
Transport and Highways have been working on the subject matter of the Assurance
even before it was transferred to them in the year 2017, feel that the matter has
already taken a long time without achieving the desired results and the country badly
needs a proper and futuristic vehicle scrappage policy to deal with the emerging
challenges. The Committee impress upon the Ministry to be more proactive in its
approach and pursue the matter vigorously in a time bound manner so that things do
not get stuck up and there is no further delay in fulfilling the Assurance.

B.  Delhi-Jaipur Expressway
{1 USQ No. 2424 dated 27.08.2012 regarding 'Delhi-Jalpur Expressway’ (Appendix-IIT)
(i} 50 No. 266 dated 17.12.2015 regarding 'Expressways’ (Appendie-XIv)

20.  In reply to the above sald Questions it was stated that the mode of construction of township
development at certain pre<identified locations along Delhi-Jalpur Expressway has not yet been
fimalized at this stage. Further, it was informed that the Delhi-Jaipur expressway is under
consideration, Implementation and financing options are being explored.

21, In the Status Mote, the Minlstry of Road Transport and Highways apprised the position with
regard to fulfillment of the Assurance as under:

il Development of Delf-Jalpur Expressway was earffer envisaged under NHDP Phase-
KT, Meanwhile, the Cabinet Committee an Econormic Affairs approved Bharatmala Parivajans



Phase-I In October, 2017, Development of Delfy-Jaipur Expressway was also included under
this programme.

(i)  Based on optimization of identified corridors and varfous studies caried out by DPR
Consuitant, alignment of the Greenfleld Dalhi-Vadodra Expressway starting from Sohna on
NH-2484 connecting Vadodra wa FRrozpur Jhirkha - Dausa-Kota-Rallam-Godhra passing
through the States of Haryana, Rafasthan, Madhya Pradesh and Gufarat has been finalired.
The proposed Delhl — Vadodra — Mumbal Expressivay intersects already developed Agra -
Jalpur NH-11 near Dausa. Delhi-Dausa section of this Delfy — Vadodara — Mumbai
Expressway In confunction with alfready developed Dausa-Jalpur section of NH-11 would
serve as an aiternative route/ expressway from Delhl to Jalpur, The work for construction of
this Delhi-Dausa section of Delhi-Vadodara-Mumbai Expressway have already been awarded
on EPC mode and appointed date has been declared.”

22,  During oral evidence, the Secretary, Ministry of Road Transport and Highways apprised the
Committee of the position with regard to the fulfillment of the Assurance as under:

"Sir, as conceplualized, the work on Delhi-Vadodara expressway has been started and we
have requested for dropping of this Assurance giving full detafs. The work s at the
implernentation stage., "

&3,  Tha Committee then desired to know the detalls of the Delhi-Jalpur Expréssway. The
Secretary, Road Transport and Highways responded during evidence as under:

"Sir, & review meéting was held for this and we have to get some mare works done from
the concessionaire. A number of structures are laft and the estimated expenditure therson
will be Rs. 176 crore. The matter relates to extension of time of 28 months from the date
of thair toll aperation. As soon as the talks with the concessionaire are complete the work
willf begin, *

24, On being pointed out that the works were to be completed in 2017, and the overbridge has

nat been constructed along with Shahpura, the Secretary, Road Transport and Highways submitted
during evidence as under:



'ﬂr:mmrmw&mmmmmmmmmm The toll portion has been
completed.. where the money will be spent. Some of the money goes to the Bank and
same maney is spent on repairs, Rs, Hﬁcmhnaeawmbwmmmmm
can be prepared,”

25.  The Committee raised a pointed query as to where s the lack of money when the Detalled
Project Report prepared and sanctioned had already Incorporated the estimated expenditure of Rs,
176 crore, The representative of the Ministry of Road Transport and Highways deposed as under:

"The work was not completed with the sanctioned amount. Our Independent engineer
assesses how much work is left in it The Hon'bie Minister reviewed it on 24" January, He
gave directions and we again had a meeting with the concessionaire and the bank.*

26.  When asked whether these are the same concessionalre as were in 2017, the representative
of the Ministry of Road Transport and Highways replied during evidence as under:

"\Sir, we do not get work done from the same concessionaire but banks are also involved in
mnmmrgammm“mmmmmmm
concessionaire,

27, The Committee while urging the Ministry to take action against such concessionaire,
enguired as to whether the concessionaire start collecting toll as soon as the road is completed.
The representative of the Ministry of Road Transport and Highways deposed before the Committee
in this regard as under:-

"Sir this is a BoT Project. It was to be completed by the year 2021, It included the clause as
to how much traffic census will be there for the toll to be increased further, The BoT
process in which 4 to 6 lane work is taken, has the right to take toll from the very first day.”

28,  The Committee pointed out that it was improper on the part of concessionaire to collect toll

before completion of a project, The Committee drew the attention of the representatives of the
Ministry towards the bad condition of roads of the existing Delhi-Jaipur Expressway and pointed out

12
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that as the Jalpur-5ikar road is construcied downwards, it is always full of water, The Committes
also emphasized thal the reguest of the Minlstry for dropplng of the Assurance can be acceded to
an the condition that the construction work on the existing highway will not come to a halt. The
Secretary, Ministry of Road Transport and Highways responded during evidence as under:-

"Sir, we Wil complefe it.”

Observations/ Recommendations

29, The Committee note with concern that Delhi-Jaipur Expressway project which is
a crucial highway linking the national capital to the pink city has long been delayed.
The Committee find that the development of Delhi-Jaipur Expressway was earlier
envisaged under National Highway Development Programme (NHDP) Phase VI.
Subsequently, the Cabinet Committea on Economic Affairs approved Bharatmala
Pariyojana Phase-1 in October, 2017 and the development of Delhi-Jaipur Expressway
was also included under this programme. Based on optimization of identified corridors
and various studies carried out by the Detailed Project Report (DPR) consultant,
alignment of the Greenfield Delhi-Vadodra Expressway has been finalized and Delhi-
Dausa section of the proposed Delhi-Vadodara-Mumbai Expressway in conjunction with
already developed Dausa-Jaipur Section of NH-11 would serve as an alternative
route/expressway from Delhi to Jaipur. The Committee have now been informed that
the work for construction of this Delhi-Dausa section of Delhi-Vadodra-Mumbai
Expressway has already been awarded on Engineering, Procurement and Construction
(EPC) mode and appointed date has been declared. In this backdrop, the Ministry has
requested the Committee to drop the Assurance. The Committee find that the Ministry's
submission is silent on the first part of the Assurance pertaining to development of the
township along Delhi-Jalpur Expressway. The Government needs to take an early
decision in the matter, The Committee also find that the existing Delhi-Jaipur highway
has become very congested and witnesses daily traffic jams and there is a desperate
nead for finding solutions including construction of overbridges, underpasses, etc.
besides routine maintenance work. However, it has been reported that the coilection of
toll from the public has been started on the existing Delhi-Jaipur highway even when
the work related to construction of road /overbridge is pending. This lacks justification.

I3



Considering these facts, the Committee, while acceding to the request of the Ministry
for dropping of the Assurance, direct the Ministry to step up their efforts and expedite
all the construction and maintenance works relating to the existing Jaipur Highway as

well so as to fulfill the objectives of developing Delhi-Jaipur Expressway in an even
better manner.

C.  Misutilisation of Funds by Developers

30.  In reply to USQ No. 357 dated 25.02.2016 regarding 'Misutilisation of Funds by Developers'
(Appendix-XV), it was infer-alia stated that the Government has not referrad any case related to
diversion of highway project funds by highway developers to the Central Bureau of Investigation
(CBI). However, one such matter has been referred to the Enforcement Directorate (ED).
Examination of such allegations are underway in the National Highways Autharity of India (NHAT).

31, In their Status Mote, the Ministry apprised the position regarding implementation of the
ASSUrance as under:-

“The audit report and replies given by NHAT In the present matter is under investigation by
Vigiiance Section of Mimistry of Road Transport and Highways. *

32. During oral evidence, the Secretary, Ministry of Road Transport and Highways further
elaborated in this regard as under:

“Sir, on this Assurance, information has been given between our vigilance division and
Lentral Vigilance Commission. We will send you fts updated status separatefy.

33.  The Committee emphasizing that the matter of diversion of funds is a serious one, enquired
as to how much time would it take for the investigation to get over, The Secretary, Ministry of Road

Transport and Highways submitted during evidence as under:

", we will send you its updated status separately”

s



34.  The Committee feel that there should be a prescribed time frame for dealing with
complaints of iregularities/corruption /diversion of funds in National Highway projects
in the country. However, the Committee note with conoern that the Assurance given in
raply to USQ No. 357 dated 25.02.2016 regarding ‘Misutilisstion of Funds by
Developers’ could not be fulfilled even after a lapse of more than three years. The
Committee have been informed that the audit report and replies given by the National
Highways Authority of India (NHAI) in the matter is under investigation by the
Vigliance Section of the Ministry of Road Transport and Highways. The Committee are
ﬂhuhm%mﬁ“hwmmmmw“mﬂfhhﬂm
them to thair logical end and ensure accountability. The Ministry, therefore, needs to do
some concrete action to finalize a clear time line for dealing with complaints of
irregularities/corruption/diversion of funds in National Highway projects in & strict
manner in the country’s overall Interest. The Committee urge upon the Ministry to take

urgent action in the matter with alacrity and specific timeline and implement the
Assurance at the earfiest.

I  Implementation Reports

33, As per the Statements of the Ministry of Parilamentary Affairs, Part Implementation Report
in respect of the Assurance glven in reply o USQ No. 4034 dated 13.08.2015 regarding ‘Acquisition
of Land' (51.No.13) has since baen laid on the Table of the House on 09.03.2016.

RAJENDRA AGRAWAL,
CHAIRPERSORN,
COMMITTEE ON GOVERNMENT ASSURANCES
MNEW DELHI;

45 August, 2020
03 Bhadrapada, 1942 (Saka)
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2 GOVERNMENT OF INDIA

MINISTRY OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
" DEPARTMENT OF HEAVY INDUSTRY

LOK SABHA

UNSTARRED QUESTION NO. 1267
TO BE ANSWERED ON 26.11.2009

SCRAPPAGE SCHEME FOR VEHICLE OWNERS

1267. SHRI MADHU GOUD YASKHI: SHRI B.B.PATIL:
SHRI EKNATH M. GAIKWAD:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC EHTERPR.IEEE be
pleased to state:

(a) whether Society of Indian Automobile Manufacturers (SIAM) has requested the
Union Government to introduce Scrappage Ech:ma fur all t:.'pun of vehicle

owners on the lines of European countries;
(b) if s0, the details in this regard; and
(c) the response of the Government thereto?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV)

(8)to (c) : The Society of Indian Automobile Manufacturers (SLAM) has submitted a
pmpnua]furmudcmmhnnnfvuhwleﬂmtmthaﬂcwmgwtﬂnpmmmgmwm
ufﬂmautnmuuwsecturandmbﬂngdnwnﬂHanwmnmthpnumim,mpmve
road safety etc. The scheme is aimed at providing incentive to the vehicle owners
on purchase of new vehicle. The matter has been considered in the Department
mdagmmnfnﬂiﬂmmdmthenhmmmﬂﬁpﬂfﬂimm{ﬁm} anm-um.ntnf
Hﬂaw[udustrynsauumuﬂgmandthch&mm of Finance has been
constituted to discuss threadbare the need and scope of having an incentive based
scheme for replacement of old vehicles specifically in the Indian context and
suggest specific contours for such a scheme.

LE L]
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LOK SABHA

UNSTARRED QUESTION NO.3809
TO BE ANSWERED ON 25-08-2011

ROB AT TORI STATION

3809. SHRIINDER SINGH NAMDHARI:

Will the Minister of RAILWAYS 'f‘-rﬁ ﬂﬂ% ) be pleased to state:

(a) whether the Rallways are aware that the construction of Railway Over
Bridge (ROB) at Tori station In Jharkhand was slated to begin in the year

2010-11;

(b) ¥ so, whether it is also true that nothing nnnérutn has been done so
far and the rallway crossing remains closed most of the time; and

(e) If so, the reasons therefor and the time by which the construction
work is likely to begin?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
—( o SATE N TERER )
(SHRI K.H, MUNIYAPPA)
(a) to (c) A Road Over Bridge (ROB) In lieu of level crossing No.24/A/T in
Tori-Mahumilan section has been sanctioned In Rallway Works
Programme 2011+12 on cost sharing basis betwesen the Rallways and

State Government of Jharkhand. Being a new work, It is at planning and

estimation stage.
_._._,—-—-_-___—-
LA B 0]
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 2424
ANSWERED ON 27" AUGUST, 2012

DELHI-JAIPUR EXPRESSWAY.

2424, SHRI RAGHUVIR SINGH MEENA:
SHREI SOMEN MITRA:
SHRI BHARAT RAM MEGHWAL.:
SHRI INDERJIT SINGH RAG:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased w
slafe!
m- -qﬁ-qi-q m w ﬁ |

{a) the present status ufﬁeMJﬂpuEmmychhhpﬁpg&ﬂmh:mnsﬂtmd on
the lines of Yamuna Expressway to Agra;

(b) whether route identification has been completed for the said Expressway;

(¢} if so0, the total length and starting point of the said expressway and its distance in
Delhi, Haryana and Rajasthan along with their share in its construction cost;

(d) whether the Government proposes to develop real estate hubs alongside the
Expressway;

(¢} if so, the details thercof and the source of funding for construction of this ambitious
Expressway project along with its mode of construction;

(f) whether any timeline has been ﬂmdfnthnquumhﬂn,guﬁmguﬂmnlmumd
construction of the Expressway; and

{(g) if s, the details thereof?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI JITIN PRASADA)

() (b) & (&) The study for fixing the alignment (Pre-Feasibility Study) of Delhi-Jaipur
Expressway is currently under progress. The alignment of the proposed Expressway,
including start and end points, is under discussion with the states of Delhi, Huryana
and Rajasthan. The States of Rajasthan and Haryana have given in principle consent
to an alignment which is 1o be finalized after concurrence of Govt. of Delhi.,

'd



(d) & (e} In order to firm up best suited model for implementation of Expressway
projects, Government is considering various options including township development at
certain pre-indentified locations along the Expressway. The mode of construction has not
yet been finalized at this stage.

(f) & (g) After finalization of the alignment, further Feasibility Study and Detailed
Project Report is 1o be carried out to ascertain various project parameters and land

requirement prior to initiating action for appointment of Concessionaire. As such, exact
time frame cannot be ascertained at this stage.

ik E
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QIIEETIDNHH.JBII
TO BE ANSWERED ON 17™ DECEMBER, 2012

IRREGULARITIES IN NH PROJECTS

3828, SHRI NEERAJ SHEKHAR;:

SHRI YASHVIR SINGH: .

SHRI G.M. SIDDESHWARA: '
SHRI BAL KUMAR PATEL:
SHRI E.G. SUGAVAMNAM:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS .
Ty e At e A .
be pleasad 1o state: !

[;}nmmwmmmpmmwm;mmmhnm
Highway Projects under implementation in the various States of the country; .
i_'h]1fm.ﬂwdﬂnﬂ:ﬂum£mm-wh=dmmmuhnmyumnMHHmmt}mnhg
with the action taken against the companies/officials involved in these

(c) the detnils of prescribed time-frame, if any, for dealing with nuqﬂlhmnf
irmegularities/corruption along with the State-wise details of the complaints whereupon no
potion has been taken so fur along with the reasons therefor;

{d) whether the Government has blacklisted & number of companies during the period and if
50, the details thercof; and
{u}uhﬁ:rﬁ:ﬂuwmﬂhmliﬂnddmhnhnmdmmnfﬂmmmdﬁn
the reasons therefor?

ANSWER
S THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
- (SHRI SARVEY SATHYANARAYANA)

() to () Cases of imcgularities in National Highway (NH) projects under
implementation, whenever received, are examined and action is taken in accordance with the
provisions of the contract agreements and the service rules. The State-wise details of cases of
irregularities under Investigation und also the cases of irmegularity where action has been
completed along with action tnken against the companles/offictals involved in thess
irregularities during last three years und the current year are at Annexure-I. Action on the

cises under investigation shall depend on the outcome of the investigations, There Is no time
frama for soch investigations.

(dyand () The State-wise details of companics black listed / debarred, companies on

which ban was lifted and the reason thereof during last three years and the current year are at
Annexure-IIL. '|I

y



ANNEXURE REFERRED TO IN REPLY TO PARTS (2) TO (c) OF LOK SABHA
UNSTARRED QUESTION NO. 3818 FOR ANSWER ON 17.12.2012 ASKED BY SHRI
NEERA] SHEKHAR AND OTHERS REGARDING [RREGULARITIES IN NH
PROJECTS

The State-wise details of cases of iregularities under investigation and also the cases of
irregularity where action has been completed along with action taken against the
companies/afTicials involved in these irregulerities during last three years and the current year

51 Stnte Moo, of cases of |  Detolls of nciion taken against where Investigntions have
Ne. irreguinrities been completed
I. | Andbra Pradesh 2 —
Z | Bihoe 2 One case s with CBL
3. | Chhattisgarh 3 In two cuses compenics have been blacklisted. In the 3" cascs
agrecment hns been tenminated,
4, | Gujarat 1 The company has been banned for business 1n Gujarat for 3
yoard,
5, | Harvana [] J—
6. | Kemataks 4 In one cxge investigntion is completed ond further compliance
I3 awalted, v
7. | Maharashirn 2 In Gre cest malter referred to CVC for Hs advice for
Decpartmental oction ageinss officers.
(| Odisha 2 =
®. | Punjab 1 —
10, | Hajosthan [ — 3
11 | Tamil Mada 2 In CESE FOCOVERY Ogninat  commctor’concesslonalre
imposed, [n the 2™ came warnling wos issued to the concerned
e olficer,
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ANNEXURE REFERRED TO IN REPLY TO PARTS

UNSTARRED QUESTION NO, 3828 FOR ANSWER
NEERA] SHEKHAR AND OTHERS

REGARDING

ANNEXURE-I]

(d) AND (e) OF LOK SABHA
ON

17.12.2012 ASKED BY SHR]
[RREGULARITIES

mﬂah-wlnduﬂhnfﬂmminbhdﬂﬂdfdﬂmmmmwﬁiﬁhbmm
Iiﬁndiﬂﬂmruumﬁumfdurhghaﬂrmmmm:mmym
SL State o, of l-,urunp;:l _i_-!-fﬂ:'l'_ﬂ‘ll:[;ﬂl'hl
Ma, companies on which
blsek libed / wind lifted
debarred
1. | Bihar 3 i “Black fisting lifted but suspended for
[ six months,
i Chhattisgarh 2 il WA
3 1 NIl A
4, | Mudhya Prudesh S 1 As per review of State Governmem
ﬁ%m |
4. | Maharashtra 1 1 A3 per of Hon'ble High
of Mumbal, i
6. | Matiomal Highwayn 11 i (D In one cuse based on ihe
Authority of India of  review
{MHAL) Commitiee the ben vas reduced
to thres months,
{1} In firce cases os per orders of
Hon"lle High Court of Delki.

(i) lummmm,wﬂm
h}rﬁﬂmhwﬂﬂ.mﬁlnm
hearing the cages.

(iv) In onc case ban was fifted on
perachal hearing and
:hriﬁn-iu.umﬂdudhrﬁ:
Consultars.

I
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GOVERNMENT OF INDIA PPpendix *_E
;@ MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
LOK SABHA -
STARRED QUESTION NO: 192
ANSWERED ONM:11.03.2013
QUALITY OF ROADS
ANNU TANDON

(2) whether the Govarnment has received complalnts regarding the quality of canstruction wark
on National Highways (NHs) of the country;

(b) If s0, the detalls thereof, State/UTwisa during the last three years and the current year ﬁiung
with the action taken thereon;

(c) whether there is any mechanism put in place to inspect the quality of construction of roads
/NHs in the country;

(d) if s0, the details thereof along with the findings of the inspection carried out by them during the
last three years and the action taken thereon: and
| (&) the steps taken by the Government to ensure quality of construction of Mational Highways?
Will the Minister of ROAD TRANSPORT AND HIGHWAYSbe pleased to state:-
| ' ANSWER

z 8




THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (DR. C. P. JOSHI) 4

(a) to (e) A Statement Is laid on the Table of the House.

STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF LOK SABHA STARRED
QUESTION NO. 192 FOR ANSWER ON 11.03.2013 ASKED SHRIMATI ANNU TANDON

REGARDING QUALITY OF ROADS

(a) to (e) Complaints regarding quality of construction work on National Highway (NH), whenever
received. are examined and action taken as per extant policy and in accordance with the
provisions of the contract agreements. The State/Union Territory (UT)-wise details of complainis
regarding poor quality of construction works on NHs along with action taken against the agencies
involved on such complaints during last three years and the current year are annexed. Action on
the cases under investigation shall depend on the outcome of the investigation. Thare is no ime

frame for such investigations.

s :___.r._"'_:_-F-';;..T'---' o

All NH projects are constructed as per quality standards specified in Indian Roads Congress
(IRC) / Ministry of Road Transport & Highways (MoRT&H) specifications. Supervision |
Independent Consultants are appointed for closely monitoring the quality of construction through
regular checks and tests. Besides, quality of construction is also closely monitored by field

officers executing the project and Regional Officers (ROs) of the Ministry including Officers from
headquarters. '

_
T

Vigilance Division of National ¢ Highways Authority of India (NHAI) conducts surprise checks 1o
examine tha quality of material used in road construction. Such chacks are conductad at
construction sites without priar information to the field officers as well as cantractors and the

samples of materials collected are tested independently,

-k e T = (1] =
gt TR i R o | e
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ANNEXURE REFERRED TO IN REPLY TO PARTS (a)
QUESTION NO. 192 FOR ANS

WER ON 11.03.2013 AS

-

ANNEXURE

TO () OF LOK SABHA STARRED
KED SHRIMATI ANNU TANDON

REGARDING QUALITY OF ROADS
- |
The State/Union Temitory (UT)-wise details of complaints regarding poor quality pf construction
mhnnNmﬂmﬁmwﬂmﬂm@mﬁumﬁulmlwdmmhu ints during lust
three years and the current year ' ;
- |
st Stute / Union No. of Name of work NH Action taken
No- Territory complain No. _
ts
I, | Andhra Pradesh ] 7 tane NH road from | 7 | Under investigation.
== Islampur to Kadthal
2. | Bibar | Mokama-Munger 80 | Under investigution,
prajest S S -_P——— B
3. | Bihar 1 Six laning  from 2 Mazterial got tested t 1T BHU, which
Varanasi 1o was found conforminiy to the project
Aursngsbad ification. '
4. | Bihar 1 3 laning with paved | 28A | Material got tested from NIT, Pama
shoulder from mdﬁ:wmhnhrmwm
Piprakothi to Raxaul Specifications. |
5. | Bibar 1 3 lane with paved | 77 Material tested from NIT, Pama end
shoulder from found t© be in sccordance with
MuzafFarpur ta specifications |
Sonbarsa
6. | Biher | Construction of bridge | 57 & | Under investigation.
- o NH-57 and NH-107 | 107 1~ L
7. | Chhattisgarh 2 d-mning _of Bhilai- | 6 | Under inyestigntion.
Ralpur section of NH-
6
i, | Rajasthan | NE76  n diswict | 76 | Under investigation.
Baran
U. | Rajesthan _‘|‘ [ Widening md | 114 | Defects rectified by the concerned
Swrengthening - of contractor ot its own cost.
Sodhpur-Pokhran
section of NH-114 -
10. | Odishi | NH bypass on NH 5 | 5 | Under investigation.
from Sunekhala to INS f
Chiliks through
Bahighon town A
11. | Jammu & Kashmir [ Samba-Kunjwani - ' @
Narwal  strétch  in |
Jammu Distriet
12. | Delhi/ Haryana [ Dadarpur to  Sarin | 2
Vihar NH-2 , i
13. | Uuer Pradesh I NH-24 in UP {24 | Recovery and rectification has been
I4. | Unor Prodesh a NH-25 OraiBari | 25 | Inspection reveals that work has besn
section (BOT Annuity ) | executed as per standard specifications
- wid norms of IRC,
15. | Madhyn Pradesh I Four lanming of Jhansi ‘ 26 | The stretch for which complain hvna ]
- . . . 1 pemde . magelda s smens 0

25
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| District Morsinghpur waork of the contractor,

16, | Madhya Pradesh Rehabillmtion and | 23 | Recovery of amount has beer made
upgrading 1o Four kang wecordingly and defect was repaired
divided  cuirfagewey by Contractor ot his cost.
configuration of km.

15,00 to km, 49.600 of
NH-25 Including ghat
section  end - Sindh,
Bridge-In the State of
M i L

17, | Kamnataka Mulnbagal-Kolar- 4 Rectiffication work has been carried
Bangalore section of wut and for certain iems reduced rates
NH-4 ‘proposed,

18, | Kamataka New Mangalore Port 17,48 | Contractor  instructed - to  improve

& 13 | fmishing which isin progress,

i%. | Hharkhand A-laning of NH 2 from | 2 | Defecs rectified by the eoncerned
km 320.0 o 398.750 contractor.

20, | Gujorat Setnengthening / raising || Agency deborred ond works earried
between km 152 o | out at the risk and cost of the agency.
Igl, km 16775 1
180.76. km 192 to 209
of MH-HE.

21, | Unar Pradesh Developmant of | 76 | Linder investigation.

Jhwnsd-Mirjapur -
section of NH-76
AW
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i GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
STARRED QUESTION NO. 1959
ANSWERED ON 19™ AUGUST, 2013

QUALITY OF ROADS

1959, SHRI RAMESH RATHOD:
SHRI DILIPKUMAR MANSUKHLAL GANDHL:
SHRI RAJENDRA AGRAWAL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
w5 ftes S gemel w6
be pleased to state:

(a) the details of the complaints received by the Government regarding the quality of construction
wark of roads/National Highway roads in the country during the last three years and the current
M.Mﬁmm!mmuﬂumm#uﬂhmhﬂﬁhdmmwiﬂ!ﬂmmmmm
(b) whether the Government has evolved any mechanism to inspect the quality of construction of
roads™NH roads in the country;

{¢) if 5o, the details thereof nlong with the findings of the inspection carried out during the period;
and

(d} the steps tnken or being taken by the Government o easure quality of construction of National
Highways?

ANSWER

THE MINISTER OF STATE [N THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI SARVEY SATHYANARAYANA)

(a) The Ministry is primarily responsible for development and maintenance of National
Highways (NHs), Development and maintenance of other type of roads is entrusted with the
concerned State Governments and other executing agencies. Complaints regarding quality of
construction work on NH, whenever received, are examined and ection taken gs per cxtant policy
and in accordance with the provisions of the contract agreements, The State/Union Territory (UT)-
wise details of the complaints regurding the quality of construction work of NHs in the country
including Maharashtra and Andhra Pradesh during the last three yenrs and the current year along
with the notion taken thereon are sanexed. Action on the cases under investigation shall depend on
ﬂtmmnufﬁmhwnipﬂm.minmththmﬂfwmchlﬂmﬂ*ﬁﬂlm

(B} to (d) All NH projects are constructed as per quality standards specified in Indian Roads
Congress (IRC) / Ministry of Road Transport & Highways specifications. Supervision /
Independent Consultants are appointed for closely monitoring the quality of construction through
regular checks and tests, Besides, quality of construction {5 also closely monitored by field officers
executing the project and Reglonal Officers (ROS) of the Ministry including Officers from

Further, Vigilance Division of National Highways Authority of India (NHAI) conducts
surprise checks to mnimﬂmmiq'ﬁfmahﬂﬂuﬂinmudmmhmﬂmﬁmhMuu
conducted st construction sites without prior information to the field officers as well as contractors
and the samples of materials collected are tested independently.
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' ANNEXURE -

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF LOK SABHA UNSTARRED =
QUESTION NO. 1959 FOR ANSWER ON 19.08.2013 ASKED BY SHRI RAMESH RATHOD,
SHRI DILIPKUMAR MANSUKHLAL GANDHI AND SHRI RAJENDRA AGRAWAL
REGARDING QUALITY OF ROADS

—
I

The State/Union Territory (UT)-wise detalls of the complaints regarding the quality of construction
work of NHs in the country including Maharashtra and Andhra Pradesh during the last three years
and the current year along with the action taken therson

5L | Siwte/ MH Mame of work Action Taken _|
Na, uT Ma. ' I
| [Andhea |7 4-lane NH road from Isdampur to Kadihal wgﬁm—
Pradesh :
1 [Andbm |7 Road in Anenatpur Esirict Under Investigation,
3 [ Amam |31 Guwahatl-Nulbarl ~section and Lanka | Under Investigation,
&54 | Dabokn ssotion i - T
4 | Bihar 80 | Mokama —Munger Project, Under Investigation,
5 | Bihar 2 Six baning from Varanasi to Awsngabed. Miacrial tested &t (1T BHU and found
conforming to the project specification.
6 | Bihar i 2 lane with paved shoulder from Material tested from NIT, Patne and found to
Muzaifarpur bo Senbamsa, be In sccordance with specifications
7 | Bibkar NH- |2 laning with paved shoulder from | Material testod from NIT, Pain snd Fonnd o
28A | Plprakethi to Raxsul section. be in accordance with specdfications
8 | Guamat [ NH- | Somnath-Bhavnagar road Agency banned and work started af the risk
RBE ared cost of agency
9 |Jammu & [ 44 | Sambu-Kunjwan -Nerwal section Wark of protection/rehabilitation llkely o b
Kashmir completed by Sep 2013,
10 | Jharkhand | &0 Km 191 to ZB0.501 Under Investigation.,
11 | Karraika | 4 Bongalore-Kolsr-Mulsbugal section Deficiency rectified by the concessonaire
and verified by Independent Engineer.
12 | Karnataka | 17, 48 | New Mangalore Port Contractor Instructed to mprove finishing
13 which Is in progress.
13 | modhys 13 | ansi-Shivpuri ssction, Erefect repaired by contractor at his cost,
Pradesh
14| Ovis 5 | bypam from Sunskhala 1 Chilka | Under investigatian,
= | through Balugaon town, e
15 | Rajasthan | 76 | Service road In district Baran, Undes lnvestigation,
16 | Delhiy 2 | Service road from Badarpur 1o Sarita Vikar | Recommendations made for testing. rocovery
Haryoma # well s rectification/replacement of the
17 Uttar 24 | Work In three towns Junghadurgan], various companent of the warks.
Pradesh Muigalganj end Mohali
18 Littar 93 [ Agra-Aligarh section Under Investigation. }
Pradesh :

BEdEy
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GOVERNMENT OF INDLA
MIMISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 2050
ANSWERED ON 19™ AUGUST, 2013

IRREGULARITIES IN NH PROJECTS

2050. SHRI KONAKALLA NARAYANA RAO:
SHRI HARIBHAU JAWALE:

Will the Minister of ROAD TRANSPORT AND HIOHWAYS
e vftEe it gemr 49
be pleased to state:

() whether the Government has received complaints regarding alleged irregularities l'f' the
National Highway projects under implementation In various States of the country during the
last three years and the current year; I

(b) if 30, the details thareof, State/UT-wise along with the action taken thereon; '

{¢) whether the World Bank Institutional Integrity Unit has reported irregularities in a nn.rnhﬂ'
of projects funded by the World Bank;

(d) if s, the details thereof; and

(¢) the mction taken by the Government in this regand?

ANSWER

THE MINISTER OF STATE IN THE |
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS '
(SHRI SARVEY SATHYANARAYANA)
(o) Yes, Madam.

(b) The Smte/Unlon Territory (UT)-wise detsils of compleints regarding quality of
construction work and lrregularitics in  Nationsl Highway (NH) Projects under
implementation in various parts of the cul.mtljrdmhglnsuimymnm the run-mqtm;,
along with action taken are annexed.

(c) und (d) World Bank's. Institutional Integrity Unit in its report has alleged thist some
companies executing World Bank funded projects in respect of contract packages WB-9,
WB-10, WB-12 under Lucknow-Muzaffarpur Natlonal Highways project (LMNHP) package
IVA under Grand Trunk Road Improvement Project (GTRIP) and package V-C under Third
Maotional thwm Project (TNHFP) have committed sanctionnble pructise, -

(e} The basic facts regarding afleged irregularities commitied by some companies in NH
projects funded by World Bank was prepared by a commitiee constituted under the guidance
of Director General (Road Development) & Special Secretary by the Ministry, Further
enquiry was conducted by another Committes constituted by the Ministry based on the basic
facts prepared by the first committee. The matter was subsequently forwarded to National
Highways Autharity of Indiz (NHAI) 1o verify/ asceriain facts and consequences on outcome
and to ke appropriate action. The Centrul Bureau of Investigation (CBI) has taken over the
case for verification. As per Central Vigilance Commission (CVC) guidelines, once a case Is
taken up by CBI for investigation, parllel investigation by departmentel agencies shuuldbu
avoided.

=)



ANNEXURE REFERRED TO IN REP
QUESTION NO. 2050 FOR ANSWER
NARAYANA RAO AND SHRI HARIB

IN NH PROJECTS

ANNEXURE

LY TO PART (b) OF LOK SABHA UNSTARRED
ON 19.08.2013 ASKED BY SHRI KONAKALLA
HAU JAWALE REGARDING [RREGULARITIES

The State/Union Territory (UT}-wise details of complaints regarding quality of construction
work and irregularities in Netional Highway (NH) Projects under implementation in various
parts of the country during last three years and the current year, along with action taken

(Status &% oo 2013
El. | Seate/ Unilog Na. of MName af work NH Actlon taken
Mo Territnry eomplaines Mo,
L. | Andhra ! 4 lwve MH road from Idampar 1o | 7 Under irvestigation.
Pradesh K.adthal E
Z | Andhws 1 Complaints against PO, Manager r) Under investigation,
Pradesh {F)l and PIU Anssipar and athers
regarding bad guality af work. L '
3, | Assam [ Development of NH-37 from km | 37 & | Matter 1 subjudice before the
325 to 344 and NH-S2 from km 0 | 52 | Hon'ble  Guwahali  High
i 135, Lo,
4. | Bibar I Mokama-h - B0 [ Under frves
5. | Bihar | Cunstruction of bridge on NH-57 | 57 & | Under investigation.
- ad NH-107 107
&, | Chhettfsgarh 2 d-lmning of Bhilal-Ralpur section i Under investigation,
of NH-6 e i R
7. | Jemmu & 1 Samba-Kunfwanl —Narwal stretch | 44 | Minor defocts noficed during
Kashmir In Jammu District Inspoction and notified 1o the
construction  agemcy fior
rectification during DLP. The
existing  Devak
Bridge and newly constructed
T Balole Bridge pre  under
repalr.
8. | Jharkhand [ Widening and Swengihening of | 80 | Under Invesigation.
MNH-80 from km 191 o 196.
% | Kemnutaka i New Mangnlore Pert 17,48 | Comrector  lnstrufied 1o
% 13 | Improve finishing which s In
progress.
10, | Manipur 1 Constructlon af WH-1 within the 3 Investigation report has been
Btste of Manlpar filed in the Hon"ble Guwsahati
bl o High Court.
1L | Meharashirn [ I Comstrssiion of Colden | 4 Under investigation.
*&——-w-——n___
(12, | O%sia 1 NH bypmss on NH 3 from| § | Under imvestigation,
Sunakhala to INS Chiliks through *
Baila o
13. | Rajusthan ] NH-76 in disirict Barun i wm___w,m_
14, | Liiear Pradesh I Development of Jhansl-Migapur | 76 investigation,
sectinn aof WH-78 .
Note: A ‘4o cudes under Investigation shail depend on the sstesme of the iavestigation, There is

o time frume for such investigations,
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GOVERNMENT OF INDIA

- MINISTRY OF ROAD TRANSPORT AND I-I[GHWA?S

LOK SABHA
UNSTARRED QUESTIDH NO. 3006
ANSWERED ON 11™ DECEMBER, 2014

MODEL CONCESSION AGREEMENT

3006, SHRIC, MAHENDRAN:

(a)
(b)
()

-(d)

(€)

fa):

(b):

SHRI SISIR. KUMAR ADHIKARI:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

wew uiEws aflv oot A&

whether road contract and management of project ‘are povemed under Model Concession
Agreement (MCA) till the time a private player operates, if so, the details thereof:
mmwmmmmhmmrmmmafmadmdﬂbﬁd—m
transfer mode;

if s0, whnﬂmchangwpmpmudhmnMCﬂmtuh:m&nadmimﬁ—miMmﬂﬂgmupfht
if 50, whether the Union Govemnment has decided to ease the rigid MCA to speed up delivery of
hi#im}'nfﬂjmm

if so, the details thereof?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF RDAD TRANSPORT AND HIGHWAYS

—(SHRI PON. RADHAKRISHNAN)

Yes Sir. National Highway projects implemented on Build, Operate and Transfer (BOT)
mode are governed by Moedel Concession Agreement (MCA), The MCA defines the
Obligations of the Concessionnire in all phases of Concession period ie. Pror to
Commencement of Construction, during Construction period and during Operation and
maintenance period.

The MCA cannot be considered as rigid, as clauses contained in it provide for different
treatments under different circumstances. However, it does require some flexdbility in view
of changing dynamics of the sector and the overall economic scenario,

(chole); The Government bas constituted a Permenent Committee under Cabinet Secretary

comprising SecTemart=y T he Ministry of Road Transport and Highways, Depariment of
CnoHIE ‘h_u—' Department of Expendifure, Depariment of FiDANCIAl Services ar | /

ATTrs 1o review the exusting provisions of MCA and sccordis

3
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GOVERNMENT OF INDIA ﬂ | k=S
‘g MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

. LOK SABHA
- UNSTARRED QUESTION NO, 582
; ANSWERED ON 26" FEBRUARY, 2015

SUBSIDY FOR VEHICLES

582,  SHRI DADDAN MISHRA; !
SHRI KEANWAR SINGH TANWAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:
wew uRaed siv w54

() whether the Government proposes to phase out vehicles older than 13 ymmmmu;'

{b) if 50, the details thereof and the reasons therefor along with the action taken ﬂ:nmun:

(¢) whether the Government proposes to provide 25 per cent subsidy to owners of such old non-

commercial (private) vehicles for purchase of new vehicles by providing 25 per cent subsidy to them;
m ¥

(d) if zo0, the details and sintus thereaf?
ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON. RADHAKRISHNAN)

(a) & (b). Section 39 of Motor Vehicles Act, 19BB(MY Act) empowers Central Government to specify
the life of a motor vehicle having regard 1o the public safety, convenience and objectives of Motor
Vehicles Act, 1988 (MV Act). The Government has not specified age limit for any class or category
of vehicles till date, although various rules like rules 82 and 88 of Central Motor Vehicles Rules, 1989
{CMVRs), specify differentages for the purpose of grant of permit to tourist vehicles and tourist cabs;
national permit for goods camriages, multi-axle goods carriages, multi-axle trailers etc. |

Sub-rule 1 of Rule 88 of CMVRs provides that no national permit be granted in respect of
goods carriage, other than multi axle vehicle, which is more than 12 years old,; for multi axle goods
carriage vehicle which is more than 15 years old and in respect of multi axle trailer approved 1o carry
Gruss Vehicle Weight of more than 50 tons which is more than 25 years old, Rule £2 of CMVEs

provides that tourist permit for motor cabs may be given up to 9 years old, and for other motor vehicle,
other than motor cab, which are less than 8 years old.

As regards non-transport vehicle i.e. private vehicles, section 41(7) of MV Act, provides that
the certificute of registration in respect of motor vehicle other than transport vehicle shall be valid for a
period of 15 yeers, The renewal of registration thereafter is done after fitness test,

I (c) & (d): _An ‘IMG on General Policies Issues’ constituted in DHI consi in its meeting b g
09.02.2014, the NATRIP's report on End of Life of Vehicle and m‘“Mmu NATRIP will submit the_ bt

revised report with Gemited Co BEnenil analysis taking into accounts all factors i.e. reduction of CO;,
oil saving, mitigation of road savings etc. B =




Apperdic X

GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO, 2956
ANSWERED ON 06™ AUGUST, 2015

SIX LANING OF BANGALORE-CHENNAI EXPRESSWAY
2956, KUMARI SHOBHA KARANDLAJE:

'Will the Minister of ROAD TRANSPORT AND HIGHWAYS
wEw uirae At Tasnt A |

be pleased to state:

(8)  the current status of the six-lane Bangalore-Chernai Expressway along with the funds likely
to be incurred on the project 5

(5)  whether the State Governments of Kamataks, Andhra Pradesh and Tamil Nadu have
-acquired the requisite land for the purpose and if so, the details thereof: and

{ﬁ} Eﬂm time by which the work of the Expressway is likely to be completed?
ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

— (SHRI PON. RADHAKRISHNAN)

(®) | The revised final feasibility report is under preparation. The funds Iikely o be incurred on the
project will be finalized affer proparation of F_J_nnl Feasibility Report. =

CLT Fa AL L =T L

(B)  The land is being acquired by NHAIT as per National Highway Act, 1956 in all 3 States snd
not by State Government. The present status of the tand acquisition |5 as under:

In the State of Kernataka, 3(A) notification for an area of 839.20 ha stretch is publizhed and
objections have been heard and preparation of 3(D) notification is under process,

InthuEﬂmufﬁndhqudHh.E{A}mﬁﬁuﬂmfwmmufﬂﬁﬂ.ﬂﬂTthuhm
puh“d:dmdmﬁ}nuﬂﬂnﬂmﬁ:rth:bﬂmmnhmiumdupm.

Ind'l:nunnmeilHuiu, 3(A) notification 15 under process of preparation.

() The project could be taken up after acquisition of land for the project. In view of this, time
nfmmplﬂjmufpm}:xmmmbummumlsmgn,

LEL LR
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LOK SABHA
STARRED QUESTION NO, 344
ANSWERED ON 13™ AUGUST 2015

NORMS/GUIDELINES FOR ACQUISITION OF LAND
*344. DR. RAMESH POKHRIYAL "NISHAMK":

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
wEw oftaes R e FE
be plessed 1o sgate: .

(a) whether any guideiinas/norms have been fixed for sequiring land for the construction of the
National Highways and fivovers and if so, the details thereof:

{b) whather the land has been acquired by various States including Uttarakhand for the National
Highways in accordance with the guidelines/norms stipulated by his Ministry and if so, the
details thereof;

(¢) the land in hectares acquired for the above purpase, during the Twelfth Five Year Plan period
in various States, including Uttarakhand along with amount of compensation paid/package
provided, State/UT-wise; and
(d) the present status of ongoing National Highways in Uttarakhand?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON, RADHAKRISHNAN)

(a) and () For the purpose of constructlon of the National Highways (NH), including fyovers,
land is acquired under the provisions of the Section 3 of the National Highways Act, 1958,

{c) The details of land acquired by the Mational Highways Authority of India {NHAI In
various states inclu@ig Uttarakhand during 12* Five Year Plan period upto June, 2015, is
annexed. The amount of compensation released during the last three years is as follows:

Financial Year 2012-13 2013-14 2014-15

LA Compensation (Rs. | 5404.07 | 7/93.55 | 9097.88
in Crore)

(d) Development of Mational Highways (MHs) is & continuous process and works are
taken wp in stretches, keeping in view the requirement of connectivity, inter-se priority and

availability of funds. At present there are thirty two ongoing National Highway projects in the
State of Uttarakhand which are under various siages of completion.

3y



y ANNEXURE REFERRED TO IN REPLY TO PART (c) OF LOK SABHA STARRED QU[‘-S'I’IUH
NO. 344 ANSWERED ON 13.082015 ASKED BY DR. RAMESH POKHRIYAL "NISHANK °

. REGARDING NORMS/GUIDELINES FOR ACQUISITION OF LAND

Name of States Land Acquired (in ha)
Andhra Pradesh BOS
Assam 41
Bihar 1122
. Chhattisgarh 1024
Gujarat ' 1003
Haryana 862
Himachal Pradash 210
Jammu & Kashmir 81
Jharkhand 157
Kamataka 1737
Kerala 31|
Madhya Pradesh 3306
Maharashtra 2960
| Meghalaya . 27
: Orissa 1329
Punjab 151
Rajasthan 40868
Tamil Nadu 2012 |
Uttrakhand 123
Uttar Pradesh 2330
West Bangal 828
TOTAL 23884
m—— o e e oo o
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SHRI PON RADHAKRISHNAN: Madam, development of National Highways is
& continuous process.... (lnterruptions) Works are taken up based on the
requirement of connectivity, industry priority and availability of funds, ..
(Interruptions) We have the second largest road metwork in the world, ...
(Interruptions) In thelast three years, we have acquired more than 23,000 hectares:
of land and we have paid Rs, 22,295 crore as compensation. .., (Mnterruptions) In
the State of Uttarakhand, three notifications have been issued for scquiring 2,086

hectares of land and Section 31 notifications have been given for acquiring 2,033
hectares of land.... (Interruptions)



(el/1120/rcp/nk)
The posscssion was laken of 450 hectares.... ([aterruptions) If there is any
particular complaint about any particular officer, definitely we will take action

against him.... (Interruptions)
2. v gafitae Pris (sﬁm):ﬂﬁﬁnﬁﬁﬁﬁraaﬂmﬁm#ﬁﬁzmz-m

2013-14 Y 2014-15 ¥ T B frg A ST BT FTA 22,241 THE P AT g
mmmﬂjwﬂmﬁﬂﬁ%%mm#ﬁm
&£ mmwﬁ#ﬂﬁmmaﬁ? tmwnjmwmﬁm s, weph ok

-

| R T G 8 4 gl 8 (e A e, e
e il e S BTy e T A e @ R W 9w Ao

) 8RR o e s T & ofwww ww we W w7 '
SHRI PON RADHAKRISHNAN: Madam, the five important National Highways
leading to Char Dham are damaged because of the recent rminfalls....
(Interruptions) Keeping in view the improvement required for long-term
perspective, these damaged National Highways need to be improved with great
degree of stability to avoid such damages in the rains and floods in the ﬁ;mre
(Interruptions) To achieve such improvement, comprehensive design study for
identifying the alternative alignments, stabilization of fragile hill slopes including
high level and long span bridges and application of modern technology is required,
... (Interruptions) Regarding the amount, we will furnish the details to the hon.
Member..., (Interriptions) “

HON, SPEAKER: Prahlad Singh Patel ji.

.

e

... (Interruptions)
HON. SPEAKER: Only questions and answers will go on record. Nothing cls¢
will go on record.
.. (Interruptions)... (Not recorded)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, in protest, we walk
out.... ([nterruptions)

o
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1123 hours

(At this stage, Shri Mallikarjun Kharge, Shrimati Sonia Gandhi
and some other hon, Members lefi the House.)

mmﬁrﬁam‘m sy oft, wae wee A weww o ward 4w 20 A e
tﬂmfrmt...mmwwwwmmmww
il & SR I 9 TR & w8 . (e T § A o o Seean
mvﬁﬁﬂnﬁt-..{mwan}qﬁmﬁﬁmﬂaatﬁmﬁwﬁymwwﬁtl
...mmﬁmmmmﬂmmﬂﬁ. o (EET) T § anew
e A o & e anen f, (s sy ga @ A 3 @ R duw f e
T TN AW T W wiet & R duw ol & . (evwe) wRgw w gwe win et
Porees ger & 2w srteegs vt o &, .. (erem) 2 W w0 99 v o gy
mqmﬁum(mw).mm%wmmt”m
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SHRI PON RADHAKRISHNAN: Madam, the Government is taking all the
appropriate steps to complete the works in all the affected areas. Particularly to
Uttar Pradesh, we are giving more concentration for the completion of the
works.... (Interruptions) -
SHRI PRALHAD JOSHI (DHARWAD): Thank you, Madam. On NH 63, the
stretch between Hubli and Hospet was declared to be converied as four-lane on
October 4, 2012, But, as far as land scquisition and the progress of work is
cmne:ﬁed. it was is very slow. Of course, I can say, after Shri Nitin Gadkari took
over, things have improved, But, still, it is the main connectivity between Hubli
and Hospet stretch which provides connectivity to important industrial towns of
Hospet, Hubli and Bellary. Iron ore transportation is a big business there. That is
why, land acquisition and its conversion to four-land has to be expedited.
(Interruptions)



That is why, [ would like to know through you, Madam, what is the status
of land acquisition on NH 63, between Hubli and Hospet and its conversion from
two-lane to four-lane. Thank you, Madam.... (Inferrupiions)

SHRI PON RADHAKRISHNAN: Madam, we know the importance of the
Mational Highway 63, We are very much particular about the land acquisition and
we are speeding up the land acquisition process. ... ([nterruptions)

(£1/1125/p-1js) '

Unfortunately, the State Governments are not cooperating in the acquisition of

-

land. But we are in the process of acquiring land for these projects.

ot crrafren ure (gEftarits): s wemE, serfte A= o A e R awiRE e
s o e wwEifmm @ Wi @ Ty F aor &) 4 aoe e | oAra qA W w
wE = % dw uwifies @ s 6 o ve T 9 T Weise @
fes d, wTeihTe @iy, e vEe o 99 T a8 & aE o o e, m‘-ﬁ_
feem 1w R 3w = Rl 59 onw v o @ wn e = Pl ol
B o1 <E1i g uem s EEY TR 230, O e @ wreweE ¢ ey aemi aw g

AvrTa BET AR 730 W w @ o didnegw € whether he is aware about the fact
that NGT has stayed some projects of NHAI? If so, then, what steps are they going
to take in this regard and how will it be resolved?

SHEI PON RADHAKRISHNAN: Madam, there are some cases pending in —ﬂ-}L

National Green Tribunal, We will furnish the defails to the hon, Member
_'_.F.,_——-z_—.—-._ =i

—

regarding National Highway 233 within a specific time.

- B (ends)

-

HON. SPEAKER: Q. No. 345 — Shri Dharmendra Yadavji. He is not there.
Shri Adhalrao Patil Shivajirac.

2
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GOVERNMENT OF INDIA 3
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
STARRED QUESTION NO. 344
ANSWERED ON 13™ AUGUST 2015

NOBRMS/GUIDELINES FOR ACQUISITION OF LAND
*344, DR. RAMESH POKHRIYAL "NISHANK"™:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

wEw vt = wewrf oooooo
be pleased to state:

{2} whether any guidelines/norms have been fixed for acquiring land for the construction of the
Nationul Highways and flyovers and if so, the details thereof;

(k) whether the land has been acquired by various States including Uttarakhand for the National
Highways in accordance with the guidelines'norms stipulsted by his Ministry and if so, the
details thereof:
(¢} the land in hectares acquired for the abave purpose, during the Twelfth Five Year Plan period
in various States, including Uttarakhand along with amount of compensation paid‘package
provided, State/UT-wise; and :
(d) the present status of ongoing National Highways in Uttarakhand?

ANSWER

THE MINISTER OF STATEINTHE |
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON. RADHAKRISHNAN)

{a) and (b) For the purpose of construction of the National Highways (NH), including flvovers,
land is nequired under the provisions of the Section 3 of the National Highways Aet, 1955,

{g) The detils gf land scquired by the National Highways Authority of India (NHAI) in
various states including Ustarakhand during 12% Five Year Plan period upto June, 20185, is
annexed. The amount of compensation refeased during the last three years is as follows:

Finuneial Y ear 2012-13 2013-14 2014-15
LA Compensation (Rs. | 540407 | 7793.55 9097.58
in Crore)
(d) Development of National Highways (NHs) is a continuous process and works are

taken up in stretches, keeping in view the requirement of connectivity, inter-ge priority and
availability of funds. At present there are thirty two ongoing National Highwasy projects in the
State of Uttarakhand which are under various stages of completion,

Yo
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ANNEXURE REFERRED TO IN REPLY TO PART (¢} OF LOK SABHA STARRED QUESTION
NO. 344 ANSWERED ON 13.08.2015 ASKED BY DR. RAMESH POKHRIYAL "NISHANK
'REGARDING NORMS/GUIDELINES FOR ACQUISITION OF LAND

Name of States Land Acquired {in ha)
Andhra Pradesh EOS
Assam 41
Bihar 1122
Chhattisgarh 1024
Gujarat 1003
Haryana §92
Himachal Pradesh 210
Jammu & Kashmir 81
Jharkhand 157
Kamataka L F T
Kerala 31
Madhya Pradesh 3306
Maharashtra 2369
Meghalaya 27 |
Orissa 1329
Punjab 151
Rajasthan 4068
Tamil Nadu 2012 |
Uttrakhand 123 |
Uttar Pradesh 2330 |
West Bengal 828
TOTAL 23864
S F
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SHRI PON RADHAKRISHNAN: Madam, development of National Highways is
@ continuous process..., (nterruptions) Works are ulten up based on the

hectares of land and Section 3D natifications have been given for acquiring 2,033

hectares of land. .. (Interruptions)
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13.08.2015 :: am/ks Uncorrected / Not for Publication

(21/1120/rep/nk)

The possession was taken of 450 hectares.... (Interruptions) If there s any
particular gomplaint about any particular officer, definitely we will take action
against him.... (fnterruptions)

¥ vim drafur Pete (sRew): sy w4 o 3 st o S T & B o 201200,

2013-14 3 2014-15 imﬁmwmm SHEAT 22,241 mm
.. o) Tar) Mo ot aet § gemek 2 od o A & R qemEwT T S F
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SHRI PON RADMM Madam, the five important National Highways
leading to Char Dham are damaged because of the recent rainfalls.. .
(Interruptions) Keeping in view the improvement required for long-term
perspective, these damaged National Highways need to be improved with gmit
degree of stability to avoid such damages in the rains and floods in the fture...
(Interruptions) To achieve such improvement, comprehensive design study for
identifying the alternative-slignments, stabilization of fragile hill slopes including
high level and long span bridges and application of modern technology is required,
.. (Interruptions) Regarding the amount, we will fumnish the details to the hon.
Member.... (Interruptions) S
HON. SPEAKER: Prahlad Singh Patel /i,
.. (Interruptions)
HON. SPEAKER: Only questions and answers will go on record. Nothing else
will go on record,

oo (Interruptions)... (Not rer:orded)
SHRI MALLIKARJUN KHARGE (GULBARGA] MHﬂ&Iﬂ. in protest, e walk
oo (Interruptions)
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sf” (At this stage, Shri Mallikarjun Kharge, Shrimatt Sonia Ganahi
and some other hon. Members left the House.)
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SHI_{I PON RADHAKRISHNAN: Madam, the Government _is taking all the
apptopriate steps to complete the works in all the affected areas. Particularly to
Uttar Pradesh, we are giving more concentration for the completion of the
wotks.... (Interruptions) '
SHRI PRALHAD JOSHI (DHARWAD): Thank you, Madam. On NH 63, the
stretch betwoen Hubli and Hospet was declared to be converted as four-lane on
Octdber 4, 2012. But, as far as land acquisition and the progress of work is
concerned, it was is very slow. Of course, | can say, after Shri Nitin Gadkari took.
over, things have improved. But, still, it is the main connectivity between Hubli
and Hospet stretch which provides connectivity to important industrial towns of
Hospet, Hubli and Bellary. Iron ore transportation is a big business there. That is
why, land acquisition and its conversion to four-land has to be expedited: ...
(Interruptions)

WY
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That is why, 1 would like to know through you, Madam, what is the status
of land acquisition on NH 63, between Hubli and Hospet and its conversion from
two-lane to four-lane. Thank you, Madam.... (Interruptions)

SHRI PON RADHAKRISHNAN: Madam, we know the importance of fhe'
National Highwa:.r 63. We are very much particular about the land acquisition and
we are speeding up the land acquisition process. ... (Inferruptions)

(£1/1125/rp-1js) .

Unfortunately, the State Governments are not cooperating in the acquisition of
land. But we are in the pmc;;ss of azqmnng land for these projects. :
o o T (gERaT): e wEEm, AR R A e sehd ot
iftm & &z et @ e @ ot § = &) § sve mmw | i A SR oW
Ten T ¢ B A ywRr @ s @ g drw ed @ ow suew B
s @5 wigdftns 4 2 upw o oF sod S 8 & og W o e, m'-fr'
Ay B R 3w o Rl 1w T fee e @ 9 dieew o P w Tl
1 W v g dvew g ey 239, W 0w ® wevew § Py oo @ §
#yrer BTEY 1Y 730 W ¥E oY@ @ off dorzw € whether he is aware about the fact
that NGT has stayed some projects of NHAI? If so, then, what steps are they going
to talke in this regard andhow will it be resolved? '

e

4
f‘-\

A8

-

SHRI PON RADHAKRISHNAN: Madam, there are some cases pmdinmmi&

National Green Tribunal. We will furnish the details to the hon. Member
regarding National Highway 233 within a specific time.

(ends)

HON. SPEAKER: Q. No. 345 — Shri Dharmendra Yadavji. He is not thers.
Shri Adhalrao Patil Shivajirao.

ys
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é ' GOVERNMENT OF INDIA

MINISTRY OF ROAD TRANSPORT & HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 4034
ANSWERED ON 13™ AUGUST, 2015

ACQUISITION OF LAND
4034.  SHRISANGANNA AMARAPPA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

Wew TREee v gomnt =49
be pleased to state:

(&) whether the acquisition of land for NH-63 from Hubli 1o Hospet is still under process;
(b) if 0, the details thersof: and

(¢} the steps taken by the Government in this regard?-

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON. RADHAKRISHNAN)

() : Yes, Madam.

(b} and (c); A total 4
The acquisition of balance land is under process.

g—.

T

land iurnquirﬁlmtufwhinhﬁﬁlwﬁumiiinmmi
e —
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GOVERNMENT OF INDIA

? MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
i I

LOK SABHA
STARRED QUESTION NO. 266
ANSWERED ON 177 DECEMBER, 2015

EXPRESSWAYS

*256, SHRI SUKHBIR SINGH JAUNAPURIA:

SHRI RAM CHARAN BOHRA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

wWeT Sias SN womrEt w1

be pleased to state:

(2)
(b)

(<)
(e

the details of expressways under operation and those under construction;

the funds allocated and wiilised in the cxpressways including Delhi-Jaipur expressway
mu'ingmhnt'ﬂm!mﬂara: vears and the current year;

mwﬂ-mm}rﬁm:-ﬂ'mnhubmﬁmdﬁ:rmnmlﬂhmnfvmrkmmM
incleding Delhi-Jalpur expressway, if so, the details thereof; and

whether the budgetary provisions for projects have been revised and if so, the detuils
thereof?

ANSWER
MINISTER OF ROAD TRANSPORT AND HIGHWAYS

s (SHRI NITIN JAIRAM GADKARI)

e

mm{@l}: Statement is laid on the Table of the House.

Y47



—

STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK SABHAq
STARRED QUESTION NO, 266 FOR ANSWER ON 17™ DECEMBER, 2015 ASKED B 5
SHRI SUKHBIR SINGH JAUNAPURIA AND SHR1 RAM CHARAN BOHRA REGARDING - .

EXPRESSWAYS oy =

(0}  Ahmedabad-Vadodara Expressway is under operation. This Expressway was 4 laned in
2004,

Eastern Peripheral Expressway is under construction. The contract agreements for this
expresswity were signed in August 2015 under six different packages on EPC mode, The

start date for all six packages is 14.09.2013.
(t)  Noexpressway wise funds are being allocated to or allocated by NHAL

‘De[hl-hfpu: expressway is under consid A i finansing.options
* 1

The expenditure on Eastern Peripheral Expressway arc as follows:
Expenditure (Rs. in grores)
Project Name | 2012-13 2013-14- | 2014-15 | 2015-16

l Eastern Peripheral Expressway 123.91 5894 62,08 143.94

¢y  Completion period for Eastem Peripheral Expressway is 30 months. The appointad date
is 14.09.2015. Schedule completion is March, 2018,

(d) Funding requirements of Expressways sre met out of overall resources available with
MoRTH & NHAL :

L L]

|

N
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GOVERMNENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

UNSTARRED QUESTION NO. 357
ANSWERED ON 257" FEBRUARY, 2016

MISUTILISATION OF FUNDS BY DEVELOPERS

357, SHRIKAMAL NATH: i
SHRIJYOTIRADITYA M. SCINDIA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

AW uTEE AT TaANT A5
be pleased to state:

(a) whether the Government is gware that several highway developers have diverted funds of the
projects wwarded to them;

(b if 50, the details thereof: i |

(¢} whether the Government has decided o investigate such cases by CBI; and

(&) if so, the action to be taken thereon and the time by which investigations are fikely to be
completed?

ANSWER

THE MINISTER. OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

{SHRI PON. RADHAKRISHNAN)

(a)and (b)  Based on the news published in various eWSpapers uhnutdiv:raiuni:vfﬂm&s by
highway developars, Central Vigilance Commission (CVC) and Central Bureau of Investigation
(CBI) has sought certain detzils/comments from National Highways Authority of India (NHAT),

(c)and (d)  Government has not referred any case related to diversion of such funds by
highway developers to CBI. However. one such matter hus been referred to Enforcement
Directorate ( ED), Examinations of such allegations are underway inNHﬁ_Ii =
piicesishlh iyl

LLE L LT ]
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GOVERNMENT OF [NDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS .

LOK SABHA
STARRED QUESTION NO. 110
ANSWERED ON 3* MARCH 2016
| ROAD SAFETY

*110. SHRIMATI KIRRON KHER:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
AEF qiEge A TFAET F#E

be pleased w state:

(a) the details of the safety norms taken into consideration for the planning, designing and
construction of National Highways along with the penalty fixed for their non-compliance;

(h) whether it is proposed to reduce the penalty for faulty mlddﬂman leading to sccidents in
the Road Safety Bill;

{e} if so, the reasons therefor including the average annual rate of accidental deaths;

(d) whether the Govemment has developed or proposes to develop an independent
empowered agency for road safety; and

(e} if so, the salient features thereof including its composition and the mode of appointment?

ANSWER

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
T TSHRI NITIN JAIRAM GADEARI)

() to () A statement is laid on the table of the house.

=0




STATEMENT REFFERED TO IN REPLY TO PARTS (3) TO (c) OF THE LOK SABHA

STARRED QUESTION NO. 110 ANSWERED ON 33.2016 ASKED BY SHRIMATI
KIRRON KHER REGARDING ROAD SAFETY.

() Hﬁiunﬂrﬁghwxﬂlnthumhj’mﬂnﬁm:dmdmnﬁmﬂﬂuparhlﬁddnm
mmmmmmmmmﬁﬁmmm
mm.aﬂmwﬁmmmﬂunrmm;w
EﬁghwnwmmwmudinmssﬁEﬂﬁiﬂlﬂ"hhmulmltmdﬂafatyhudiﬂlnnmﬂd
Pﬁmﬂmmmm]mﬁgmnfmndmmﬁmw is found including that
hm@mufnfﬂymmnm:mhmaihn&uhﬁdiqfcumﬁm[fm
i is found during execution stage, concessionaire or contractor is penalized as per
the conditions of contract.

w__AB) to (e) Ministry of Road Transport & Highways is finalizing the Road Transport and

Safety Bill in consultation with the States / Union Terrtories.

LL L L]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
LOK SABHA
STARRED @ ON NO. T8
ANSWERED ON 28™ APRIL, 2016
BHARAT STAGE-Tl FOUR WHEELERS

*78. © SHRI BIDYUT BARAN MAHATO:
DR. SUNIL BALIRAM GAIKWAD:

' Will the Minister of ROADTRANSPORT AND HIGHWAYS
wom uigeT N woEn J46
be pleased to state:

(#) the number of Pre Bharat Stage-I1 four wheeler vehicle that ace older than 12 years i the
country;

(b) whether the Government has prepared a draft modernisation policy for voluntary vehicle
fleet for Pre Bharat Stage-I1 four wheelers older than 12 years; :

(c) if 80, the details thereof along with the zims and objectives of the said poliey;

(d) whether the Government has consulted Ministries of Finance, Law and Environment and
other stakeholders in this regard, and if o, the outcome thereof: and

(e) the time by which the said policy is likely to be made effective?

ANSWER

-HHE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRI NITIN JAIRAM GADKART)

(@) to (e): A Statement is laid on the Table of the Houss,



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (¢) OF THE LOK SABHA
STARRED QUESTION NO. 78 ANSWERED ON 28.04.2016 ASKED BY SHRI BIDYUT
BARAN MAHATO AND DR. SUNIL BALIRAM GMI{WAD REGARDING BHARAT
STAGE-II FOUR WHEELERS.

(a)  The number of Pre-Bharat Stage II (BS-I) four wheeler vehicles registered as on
31.03.2005 as per the Transport Wational Register is 54,534,927 which excludes old vehicle
records which are not digitized.

(b) to (e) Sub-rule 1 to 4 of rule 88 of Central Motor Vehicles Rules, 1989 (CMVR, 1989)
provides that

“No national permit to be granted in respect of goods carriage, other than multi axle
vehicle, which is more than 12 years old; for multi axle goods carriage vehicle which is
more than 15 years old and in respect of multi axle trailer ﬂppmut to carry GVW of
more than 50 tons which is more than 235 years old™.

Rule 82(2)(a) and (2)(b) of the CMVR, 1989 provides that :-

“2(a) A Tourist permit shall be deemed to be invalid from the date on which the motor
vehicle coversd by the permit completes 9 years in the case of a motor cab and 8 years
where the motor vehicle is other than a motor cab, unless the motor vehicle is replaced.

2(b) Where a vehicle covered by a tourist permit is proposed to be replaced by another,
the latter vehicle shall not be more than 2 years old on the date of such replacement”.

_A proposal for the replacement of old vehicles will be prepared in due course after
discussions with all stakeholders. '-: ~ ——

———
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GOVERNMENT OF INDIA Appendiog-Xviil

MINISTRY OF ROAD TRANSPORT & HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 1913
ANSWERED ON 5™ MAY, 2016

o

FITNESS AND POLLUTION CENT RES

1913,  DR.P. VENUGOPAL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
T TEEe 3K AN HA

berpleased to state:

ANSWER -
THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI PON. RADHAKRISHNAN)

(a) Rmdacddmtblwkspummidmﬁﬁcdmﬁmﬁﬁudmdnnfmﬂiﬁumﬂuﬁmd
Highways. RmdSnfetymﬂitsmuudedoNumnufihedwnlopmmtpmjamm
separately. Saﬁutymnmsidmﬁﬁnddmughmmidmﬁﬁndwndwcidmtﬂwk
spnlsmrmiﬂudwhinhinmmguingmnﬁnmmpmcm No separate target of 3000 km or
such other limit is fixed as target for this year. :

satlmsﬂmmnplﬂmm.ﬁkeginndnrlﬁnnghﬁnngm(RDTC}mde&C
Centre. Priority will be given to those States where no IDTR / I & C Centre have been
sanctioned earlier. Till date, Ministry hes sanctioned 4 IDTR to be set up one each in the
Smnfﬁndhqudesh,Chhnﬁagﬁ:.Tﬂmmmdeﬂmdﬁ I & C Centre to he
mwmmﬁhh&ManmBmgaLﬂﬁsh&Kmﬂmlejah.W'md
Sikﬁmdmingu*mmamﬁhufmmmcmmm




Annexure
- i
ANNEXURE REFERRED TO IN REPLY TO 'PARTS (b) & (c) OF LOK SABHA .
~/NSTARRED QUESTION NO. 1913 ANSWERED ON 5.52016 ASKED DR P.

“a VENUGOPAL REGARDING FITNESS AND POLLUTION CENTRES

Driver Training Institute (DTL) sanctioned duriag 10* Ft" Year Plan

| §. No. Name of the Driving Training Institute. Status (functional or not)
1 DnvtngTrmn.!nqusﬂtum.EutmhLAﬂﬂm All DTls are functional,

b2

Krishna District Lorry Owners' Association
‘-?_*rja:.ra.wnd:,ﬂndhraﬁndnh

bommanahalli
Jessore Road, West Bengal
Jassur, Himachal Pradesh,

Eerala

Sarai Kale Khan, New Delhi
Dehradun, Uttrakhand
Allen Forest, Kanpur, Uttar Pradesh
10 Chandikhole, Jajpur, Orlssa
11 Dimapur, Nagaland
12 Indore, Madhya Pradesh ; ; .
13 Bahadurgarh, Haryana |

Institute of Drivers Training and Research (IDTR) sanctioned during 11* Five Year !'h.n

W | 0 | e | T o ol ]

8. No. Name of the Driving Training Institute. Status (functional or not)
CIRT, Pune, Mahrashtra Functional

Rail Magra Town, Rajsamand District, Rajasthan,

Chhindwara, Madhya Pradesh

Sarknghat, Mandi, Himachal Pradesh Civil construction is in

Kaluwas, Near Bhiwani, Harysna progress. /

Agartala, Tripura,
Aurangsbad, Bihar,
Raibarelly, Uttar Pradesh

R

Institate of Drivers Training and Research (TDTR) sanctioned during 12" Five Year Plan

S.No. | Name of the Driving Truining Institute. Stutus (functional or nof)
MNaya Raipur, Chhattisgarh Civil construction is to be
Mandepalli, District Karimnager, Telangana garted.

Lodgn, District Latur, Maharashira _
| Darsi, District Prakasam, Andhra Pradesh | 4

gL e




Inspection and Certification (I & C) Centre sunctioned during 11*

Five Year Plan

8. No. | Name of the I & C Centre Status
1 1 & C Centre , Nasik, Maharashtra Cperational
2 I & C Cenire, Chhindwara, Madhya Pradesh | Civil construction
3 1 & C Centre, Railmagra, Rajasthan completed,  Equipment
4 I & C Centre, Neilmangala, Kamataka installed

commissioned
5 I & C Centre , Delhi Civil construction
f I & C Centre, Rohtak, Haryana Equipment

installad
7 I & C Centre, Hyderabad, Telangana Civil construction is in
8 I & C Centre, Surat, Gujarat Progress.
) I & C Cenire, Lucknow, Uttar Pradesh i

Inspection and Certification (I & C) Centre sanctioned during 12" Flve Year Plag

. No.

Name of the [ & C Centre

Status

[ & C Centre , Odisha

1 & C Centre, Kerala

[ & C Centre, Punjab

I & C Centre, i

O | s a3 | B | | iy

[& C Centre , West Bengal

| T& C Centre, Sikkim

Civil construction is to be
gtartad.

T
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LOK SABHA
UNSTARRED QUESTION NO, 1978
ANSWERED ON 5T MAY, 2016

. ACCIDENT INVESTIGATION SYSTEM
1978, SHRI NINONG ERING:

Wil the Minister of ROAD TRANSPORT AND HIGHWAYS
wm afiase T T #9

be pleased to state:

() whether the Euvﬂnmﬂmmdﬂ&npuﬂamdlrdmidmt investigation format which
also takes into account faulty road design;
{h]if;u,ﬂmd:mllsﬁumfmdifmt,lhemaﬂiﬂﬂfm; ]
{c}whmhuﬂnﬁuwmuﬂtmkﬂspmfﬂwmagﬂmtmslmmﬂ;w&umﬁ
responsible for faulty road design, construction and maintenance, '
{djifm,thudémﬂinfthuwﬁnnhkmind:iﬁmd for the last three vears, State/ UT-wise
and year-wise; and

(e} if not, the reasons therefor?

_ ANSWER
THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI PON. RADHAKRISHNAN)

(a) & (b) A standard Road Accident Reparting format is existing in IRC Code IRC:53:2012
which take into sccount Road Environment at accident location,

(¢) Road design, consffuction and maintenance are reviewed and scrutinized through different
mechanisms lile independem Engineer, Authority Engineer, Proof Consultant, Departmental
Engineers ete. The deficiencies moticed are corrected suitably and actions are taken against
those responsible as per relevant clauses of the contract conditions and Departmental rules.

k@.tmmhfummﬁuuhhﬁngmummwmm laid on the wable of the House,

e ———
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Chapier 8

[ Assurances |

#.1 During the Coursc of reply given 10 @ question o
o digscussion, if o mMinisice gives an undertaking which
involves further action on the part of the Govemmen in
roporting hack 1o ihe House, it is called an *pRELFAnCE .
Suandard lst of such expressions which normally constitate
sssurnnces is approved by the Committee on Government
Assurances (COA) of the respective House, in wlven o
Anngx-3, As assurandes Bre pequired to he Hnplemented
within # specified time lismit, care should be wken by all
concemed while drafting replics 1o the questions 10 restricl
ihe ue of these expressions only 1o thase aocasions when
i is cloarly infended lo give an assrance on the Moot of
te Hisase,

8.2 An assurance given it cither Wouse is required 1o b
fulfilled within & period of three meonths from the date of
the assurance. This Timit has to be strictly followed.

%3 To ensure early fulfiliment of ASSErANCES, entire
process beginning from colling out of pssurances from
the proceedings of the House to the submission af
|mplementation  Report including extension of time,
dropplng and transfer of assurances have been autmated
thronah o Software Application ramed “Crline Assurances
Monitoring System” ((DAMS), Requests for extension of
e, dropping or trnsfer of assurances and submission
af Implementition Report through any ather otfline me
<hull not be enteriained nder ANy CIFCUMSIRNSES.

>3
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#4 When an assurance is given by a Minister or when
the Freciding Officer, divects the Government o fumich
information to the House, it is extracted by the Minisiry
of Parlismentary Alairs, from the relevant proceedings
and communicated to the Department concemed online
through “0AMS” nommally within 20 working davs of the
e wi which it i given on the Boor of the House.

A3 0 the administrtive Ministry/Department has any
objection to reating such 4 statement s an assurance ur
finds that it would not be in the public interest 1o fullill i i
may upload its reguest ot “OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
st of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
inelicated in their communication containing the request. 17
such & request is made wowards the end of stipulated period
of three months, then it should invariably be accompanied
with & request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveved
through "DAMS". Requesis received through olfline mode
shall not be entertained by either Rajva Sabha/Lok Sabha
Secretirial or Minlstry of Parliamentary A ifadrs.

8.6 11 the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
ar within the period of exiension already granted. it may
seck further extension of time as suon as the need for such
exlension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
detnils of sction taken/progress made in the matter, All such
reuest should be submitted at “OAMS” for decision by
COA thereon with the approval of the concerned Minister,

#.7.0 The particulars of every assurance will be entered by
the Marliament Unit of the Ministry/Bepartment concerned
in o register as at Annex 4 after which the assurance will be
pagsedd on 1o the concerned section

&9




{ e s

4.7.2 Even ahead of the receipt of communication (rom
e Ministry of Parliamentary Affalrs through OAMS
the wection concerned should tuke prompt action 10 fulfill
such assurances and keep & watch thereon in a register as
at Annes 3

%.7.3 The registers reforred w in paras 8.7.1 and $.7.2 will
be muimained sepurately for the Lok Sabha und the Rajya
Subha ssurances, entries thetein being made SESEION
WIS, ,

he Section Officer in charge of the concemed section
will: '

(n) mmi:mu the registers onee & week:

(b} ensure that necessary follow-up action is taken without
any delay whatsoever,

(¢) submit the registers the branch officer every fortnight
if the House concernod is in SESSION and onee a moath
otherwise, druwing his special lteation 1o assurMnces
which are not likely 10 be implemented within the
period of three months; and

(dy review of pending assurances should be undertahen
perivdically at the highest level n rder to minimize
the delay in implementing the ASSUFRICYS.

84 The branch wofficer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
atiention to the causes of deluy.

8.9.1 Every eflort shoukd be made to fulfill the assurinee
within the prescribed period. In Gase anly part of the
information is available and cullection of the remuining
information  would  involve considerable  time, an
Implementation Report(1R} containing  the available
information should be uploaded at ‘OAMS' i par
fulfiliment of the assumnce. within the prescribed time
fimit, However. cfforts should continue 1o be made for
expeditiouns collection of the remaininy information for
complete implementation of the assurance at the carliest,

4
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8.9.2 Information w be Tumnished in poarial o complefe
fullillment of an assurance shoukl be approved by the
Minister concemed before it is uploaded at *OAMS in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 . fogether with ity enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
cach in Hindi and English version with one capy OF each
version duly suthenticated by the officer concemed should
he sent to the Ministry of Parlismentary Afairs for laying
wntil e-laying is adopied by the concerned House.

8.9.3 The lmplementation Report should be submitted
artAMS only. Implementation Report sent by iy other
mode or sent o Rajya Sabha/Lok Sabha Seeretariat direcily,
will not be considered for laying,

8.10 The Ministry of Parliamentary Afairs. afier serutiny
of the Implementation Report, will arrange to lay it on the
lable of the House converned. Acopy of the lmplementation
Report, as laid on the Table, will be forwarded by Ministry
of Parlismentary Affaics to the member(s) concerned.
Dietuils of laying of Implementation Report submiittisd by the
Ministry/Department concerned would be made available
by the Ministry of Parfismentary Aflairs a1 *OAMS’. The
Parliament Unit of tle Ministryv/Department concerned
and the concerned section will, on the basis of information
available at *OAMS’, update their recards,

H.11 Where there is an obligation to lay any paper (rule/
order/motification. etc.) on the Table of the House and far
which an assuranee has also been given, it will be laid
on the Table, in the first instance. in fulfillment of the
abligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indticating the date on which the paper was lnid on the Table
will be submitted ot *OAMS" in the prescribed pro forma
(Annex-a) in the manner alrendy described in para §.9.2
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8.12 Each House of Parlisment has » Commiltee on Counimisliis
Governmenl Assursnces nominated by’ the Chairman/ ‘:m'“""
Speaker. It serutinizes the |mplementation Reports and the p 1114
(e taken in the fulfillment of Government ASSUPAIEES g i 528 W4
and fycuses sitention 00 thie deluys and other slgnificant

aspects, if any, pertaining 1o them. Instructions issued by

Ministry of Parlimmentary Affairs from time W time as

available an "OAMS’ are 10 he followed strictly.

#.13 The _Minl!ﬂwmmnls will, in consuliation with lepes e
the Ministry of Parliamentary Adffiaips, serutiniioe the reparts i
of these two Commitiees for remedial action WHErever Asmaniss
called for. ' .

g.14 On dissolution of the Lok Sabha, the pending Efi va s
susurances do not lapse. All assuraces. proiises o :m“‘
anderakings  pending implementation are scrutinizcd

by the new Comminee on Governmenl Assurnnees for

selection of such of them &5 are of considerable public
imporumee. The Commiftes then submits 4 report 10 the

Lok Sabha with specific recommendations regarding the

assurances to be dropped or retained for implementation

by the Government.
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
SEVENTH SITTING
(24.02.2020)
1600 hours to 1630 hours 10 Committee Room "C", Parliament House
Annexe, New Deinl,
PRESENT
Shii Rajendra Agrawsl - Chairperson
MEMBERS
A Shri Minat Chand Chauhan
.4 &hri Ramesh Chander Kaushik
4. Shrl Kaushalendra kumar
B. Shri Pashupati Kumar Paras
6, Shri M.K. Raghavan
SECRETARIAT
1. Shri Pawan Kumar - Joint Secretary
; Shri Lovekesh Kumar Sharma = Director
3. Shrl 5.1 Singh - Deputy Secretary

LR R L o

Q.

10,
11.
12,
13.
14.
15
lﬁl'

Shri LK. Panday

shri Y. Balakrishna

Shri Amit Kumar Ghosh
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' 3 Shri Alok - Member

2. Shri R.K. Pandey = Member

3. Shri V.K, Sharma - Chief General Manager

4, Shri Aditya Prakash = Chief General Manager

5 Shri Ajmer Singh - Chief General Manager

6. Shri Alok Deepankar = Chief General Manager

8 Shri Rajeev Saxena - Chief General Manager
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: shirl P.K. Halder - Under Secretary
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3. Thereafter, the representatives of the Ministry of Road Transport and Highways and the
Ministry of Parlamentary Affairs were ushered in, Welcoming the witnesses to the sitting of the
Committee, the Chairperson impressed upon them to not disclose the deliberations of the Committee
to any outsider, especially the Print and Electronic Media, The Committee then took oral evidence of
the representatives of the Ministry of Road Transport and Highways regarding pending Assurances,
Expressing concern over the long pendency of as many as 76 Assurances of the Ministry, the
Chairperson asked the Secretary, Ministry of Road Transport and Highways to give an overview of the
pending Assurances of the Ministry and also enquired about the internal mechanism and system of
manitoring and reviewing the implementation of pending Assurances in the Ministry.

4, The Secretary, Ministry of Road Transport and Highways accardingly briefed the Committes on
the above issues highlighting the periodic meetings of all the divisional heads and Joint Secretaries
held every month to review the Parliamentary Assurances,

.+ The Chalrperson and Members thereafter raised various queries and sought certain
clarifications on the 19 pending Assurances (Annexure ITI) taken up for the day. The witnesses
responded to these queries and also provided clarifications. As some queries required detalled reply
and Inputs from various guarters, the Chairperson asked the witnesses to furnish written reply on the
same In due course.

6. The Chairperson thanked the witnesses for deposing before the Committes and furnishing the
available information on the queries ralsed and clarifications sought by them,

7. The evidence was completed,

GH



The witnesses, then, withdrew.
A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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THE
[(From the 15" Lok Sabha to the 16™ Lok Sabha (upto 0Bth Session)]

EgEE

[gl.No. | 5Q/uUSQ No. | Subject
dated
T 1. | *UsQ No. 1267 Scrappage Scheme for Vehicle Owners
dated 26.11,2009
2. | USQ No. 3809 ROB at Tori Station
dated 25.08.2011
3| @ USQ No. 2424 | Delhi- Jaipur Bxpressway ]
dated 27.08.2012
4, | §USQ No. 3828 Trregularities in NH Projects
dated 17.12.2012
5. | %5Q No. 192 Quality of Roads
dated 11.03.2013
6 | 5 USQ No. 1953 Quality of Roads
datad 19.08.2013
7. | % USQ No. 2050 Irrequiarities in NH Projects
dated 19.08.2013
8, | UsSQ No. 3006 Model Concession Agreement
dated 11.12.2014
g | *USQMNp.582 | Subsidy for Vehicles
dated 26.02.2015
10, | USQ MNo. 2956 Six Laning of Bangalore- Cnennal
dated 06.08.2015 | Expressway
4 11, | 50 No, 344 Norms/ Guidelines for Acquisition of Land
dated 13.08.2015
(Supplementary by
Shri Jagdambika
Pal, M.P)
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50 No. 344
dated 13.08.2015

(Supplementary by
Dr, Ramesh
Pokhriyal
"Nishank”, M.P)

Narms/ Guidelines for Acquisition of Land

13,

USQ No. 4034
dated 13.08.2015

Acquisition of Land

14.

@ SQ No. 266
dated 17.12.2015

Expressways

15,

USQ No. 357
dated 25.02.2016

Misutilisation of Funds by Developers

SQ No. 110
dated 03.03.2016

Road Safety

17.

* SQ No. 78
dated 28.04.2016

Bharat Stage-I Four Wheelers

18.

USQ No. 1913
dated 05.05.2016

Fitness and Pollution Centres

lg-l'
"

USQ No. 1978
dated 05.05,2016

Accident Investigation System
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
FIFTEENTH SITTING
{25.08.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room *C
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

2 Shri Nihal Chand Chauhan

3 Shri Ramesh Chander Kaushik
4. Shri Kaushalendra Kumar

5 Shri Santosh Pandey

6 Shri Pashupati Kumar Paras

secretariat
ks Shrl Pawan Kumar = Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda, Thereafter, the
Committee considered and adopted the foliowing seven (07) draft Reports
without any ameandgments:-

{ Draft Third Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Law and Justice
(Legislative Department)’;
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(i

(i)

)

(v)

(i)
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Draft Fourth Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Culture’;

Draft Fifth Report (17" Lok Sabha) regarding 'Requests for
Dropping of Assurances (Acceded to)";

Draft Sixth Report (17" Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)';

Draft Seventh Report (17" Lok Sabha) regarding ‘Review of
Pending Assurances pertaining to the Ministry of Road Transport
and Highways':

Draft Eighth Report (17 Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)'; and

Draft Ninth Report (17" Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)';

The Committee also authorized the Chairperson to present the Reports.

WK XXX XXX XXX XX
XX XXX XXX XK HHX
The Committee then adjourned.
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